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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINC IPAL BENCH
NEW DELHI

O.A. NO. B860/92 ' ODECIDED ON : 5,8,1993
M.P. NO. 1593/92
Ram Sagar see Applicant
Vs,
Ministry of Defsnce through its

Secretary & Another eve Rnnpondentq

CORAM. 3

THE HON'BLE MR, JUSTICE V. S, MALIMATH, CHAIRMAN
THE HON'BLE MR, JUSTICE S. K. OHAON, VICE CHA IRMAN
THE HON'BLE MR, 8, N. DHOUNDIYAL, MEMER (A)

Shri V. K. Rao, Counsel for the Pet it ioner

Shri P. H. Ramchandani, Sr. Counsel with
Shri J. C. Madan, Counsel for Respond ent s

ORDER (ORAL)

Hon'ble Mr. Justice V. §. Malimath =

The learned counsel for the respondents submitted that
the potitiomr,. Shri Ram Sagar!s 'urvicu have eince te en
regularised. In that viey of the matter, the learned counssel
for the petitionsr rightly submitted that this pet it ion
does not aurvivc.- This petition is accordingly disposed of.
Conssquently, M.P.1593/92 also doss not survive and the same

stands disposed of accordingly. No costs,
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( B« N. Dhoundiyal ) (S. K./Ohaon ) (v, s. Malimath )
Member (A) Vice Chairman (3J) Chairman



